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HON /  
The applicant has filed this application 

ralief to quash his order of tranafer dated 
seeking the  10 r 
06-10-92 and 07-06-93 (Annescures A--1 and A- 

It 
It is farther prayed that the respanclants may be ;lir ted 

to post the applicant at Delhi as last leg posting. 

The applicant i3 a Civilian employee in the 

Military Engineering SerVices. he was promoted to the post 

of Surveyor of L. or ks arsA was posted at 
	

Pithoragarts 

since August. 1989. 	
he was transferred from Pithoragarh to 

de order dated 06-10-92 (Annexure A-1) .One Jagjit 

Lucknow vi  orks was posted 
Singh who was also working as Surveyor of W  

hone district at Jallundhar. It is said that 
ti=a Army 

at his  
uartere, Engineer in-chief branch issued a Circular 

Head q 

dated 21-0
2-91 regardi g posting policy of 

M.E.S. 

Officers cAnnexure A-2) and para 18(b) of the said Circular 

reads as under s 

" An Officer may be over in normal staff tenure of 
duratien epto 3 y F3ara at hear his choice or selec

- 

ted place of residence as last leg posting 
provided he has not availed a compassion

ate  

posting evee earlier. In 
the event of having 

availed the Conpassionate posting, the last 
leg tenure will be restricted to one year," 

licant sabmitted a representatien that ho may be 
The app  oating as 
posted at his home tbto at 'Delhi as last leg p  
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he is due to retire from service on 31-U7-95 (Annexure 

A•III). 	He again submitted an application on 119-02-93 

for getting last leg posting at Uel.hi (Annexure A-7). 

it is stated that his case was recommended by immediate 

Controlling Officer for his last leg posting at Delhi 

(Annexures A-8 and A49), but the applicant etas 

informed that his reOest for posting at Delhi, has 

aa rejected ,,AnnexUra A•10j. 	The applicant has 

said that he is being discriminated in getting the 

last leg postinu as when two years were left for tha 

retiranen:, of S'ilri Jagjit Singh, he was given posting 

at his hone town jell undhar, the applicant has also 

said that he could n t settle the marriage of his 

daughter as he was posted at remote area at Pithoragarh. 

His son is also studying, so on these grounds also 

he should have given °sting at his hom ,. t own. 

  

The r spondents filed Counter Affidavit 

and resisted the dial 	of the applicant that the transfer 

of the applicant from Pithoragarh to Ucknow was made in 

the exigency of servi e. 

I hay heard the learned counsel for the 

parties and perused t e record. 

The 	plicant since is t:he resident of 

Delhi and he is due t retire in the year 1995 as such 

as a last leg he desi ed to be posted at Uel.hi. He has 

produced the. circular dated 21-02-91 supra) and has 

urged that pare 4(b) rovides that the last leg of posting 

should be given according to the choice or at selected 

place of residence. E applicant submitted representation 

to this effect duly forwarded by his immediate controlling 

officer which was rejected, as there was no vacancy in 



on availability of the 

categorically said tha 

vaca.ncy. 	The respondents have 

at the time when the order of transfer 
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Delhi at the time when the order of transfer was passed. 

It is to be noted that career planning policy as provided 

in Annexure A-II is the only guideline and it does not 

have any binding effect. The guidelines are to be imple-

mented as far as practicable. 

been contended on behalf of the 

applicant that during his 33 years service he never availed 

any compassionate posting. The applicant was posted at 

Delhi on two different occasions and he remained there for 

more than eicht years. 	Sc the contention of the applicant 

that he did not avail ompassionate posting is falsified. 

The last leg posting may be considered in Case others have 

not better claim. 	Th applicant in the Rejoinder Affidavit 

has said that his order of transfer at a place other than 

his hcme town is discr minatory and he has cited instances 

of the employees who got the last leg pf posting at their 

home towns. 	The applicant requested for his posting to 

Delhi where there .w,as. no vacancy. 	The last leg posting 

of Jagjit Singh and other employees was considered as there 

were vacancies. 	In the Rejoinder Affidavit the applicant 

has said that the respridentis vide orders dated 06-06-93 

and 25-10-93 posted Surveyor of works to Shri L.G.Kateriya, 

Shri B.R.Popli and Stir?. Akhilesh Kumar at New Delhi. 	The 

order of transfer of applicant was passed as back as on 

06-10-92, so the subsequent postings might have been made 

It' h 

of the applicant was passed there existed no vacancy of 

Surveyor of 'Works at New Delhi. 	So the impugned order 

cannot be termed as discriminatory nor it can be said to 
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have been passed in violation of the guidelines. 

Thus considering these facts and cir-

cumstances of the case I am of the opinion that there 

is no merit in the application of the applicant and the 

0.A. is accordingly dismissed with no order as to cost. 

Oat d;k1.1ahabad,reb 

(UK PS) 
u ary id 0994. 
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